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The Registrar General,
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i. The Principal District & Sessions Judge (uo).“i‘i%;'nézari Courts, Delhi.
2. The Principal District & Sessions Judge, North-West District, Rohini Courts,

Delhi.
3. The Principal District & Sessions Judge, South District, Saket Courts, New Delhi.
4. The Principal District & Sessions Judge, South-West District, Dwarka Courts, New

Delhi.
5. The Principal District 8c Sessions Judge, North District, Rohini Courts, Delhi.
6. The Principal District & Sessions Judge, South~East District, Saket Courts, New

Delhi.
7. The Principal Disl.'rict & Sessions Judge, East District, Karkardooma Courts, Delhi.
8. The Principal District & Sessions Judge,New Delhi District, Patiala House Courts,

New Delhi.
9. The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts,

Delhi.
I0.

Delhi.
I I.
II.

The Principal District & Sessions Judge, North-East District, Karkardooma Courts,

The Princioul District & Sessions Jutlge, West District. Tis Hazari Courts, Delhi
The Principal District & Sessions Judge-cuin-Special Judge, CB1 (PC Act), Rouse
Avenue District Court Complex, New Delhi

I3. The Principal Judge, Family Counts (HQ), Dwarka Courts Complex, Dwarka, New
Delhi

Sub:
Service Rules, 1970.

Sir/Madam, '

Amendment in Delhi Higher Judicial Service Rules, 1970 and Delhi Judicial

I am directed to forward herewith copy of Notifications No. F.l/l6/2020-
Judi./P.F.-I/Suptlaw/I705-I710 and F.I/16/2020-Judl./P.F.-I/Suptlaw/l'7]I-l7l6 dated .
26.09.2023 on the subject cited above, for information and necessaiy action.
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Encl : As a '/

1

Your_s_,,sincereIy,

\.\_,-
1

_ I

(Syed Zishan Ali Warsi)
Joint Registrar (Judicial)(Rules)

For Reg,is,ti;a_L_Cte1tez2.l.--_....~..~w_.. ~ - -

OFFICE OF THE PRINCIPAL DISTRICT 81 SESSIONS JUDGE (HQ5) : DELHI

iii7&0’ glitziiies /Gaz/2023' Dated $52-U23
~_

r ;..»

Copy forwarded along with its enclosures for information necesary action to:-
All the Judicial Officers of Central District, TIS Hazari Courts. Delhi.’ D lh‘
The Senior Accounts Officer, Accounts Branch, (Central), Tis Hazari Courts, e I.

3 The PS to Ld. Pr. District at Sessions Judge (_HQs). Tis Hazari Courts. Delhi-
‘//The Website Committee (English / l"\li}i1'),Tl5 H515" ¢°u'T5' Dem"

r ‘ -
( R sent)

District Judge,Comm.Court (Central)
Officer In-charge, Judicial Branch (Central)

For Principal District 8: Sessions Judge (Hqs)
Delhi
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Endst. r\r<>.¢l¢?=»r~~-L: fill/Rules/D1-lC/2023 Dated c 5

1 t
For information and necessary action to 1- '

1. The Member Secretary, Delhi State Legal Services Authority, 3"’ Floor, Rouse Avenue
Courts Complex, Pandit Deen Dayal Upadhyaya Marg, New Delhi-l lO002

2. The Director (Administration), Delhi Judicial Academy, Integrated Complex for Delhi
Judicial Academy and National Law Univ., Sector l4, Dwarka, New Delhi - I 10078

3. The Joint Registrar (C-a2.-l & ll), Delhi High Court, New Delhi.
4. The Registrar (Examination for Dl-US and DJS), Delhi l-ligh Court, New Delhi.
5. The Registrar (Vigilance), Delhi l-ligh Court, New Delhi.

‘<

Deputy Registrar (Rules)
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS

NOTIFICATION

Delhi, the 26th September, 2023
No.F.1l16/2020-Judl.lP.F. -1/Suptlaw/1711-1716.—In exercise of the powers conferred by the proviso to

Article 309 of the Constitution, read with Government of India, Ministry of Home Affair’s Notification
No._F.l/2/70/DH(_S)_. dated the 29"‘ May, 1970 as amended by Notification No.F.1/2/70-DH(S), dated the 259‘ July,
1970 and all other powers enabling him in this behalf, the Lieutenant Governor ofNational Captial Territory ofDelhi
in consultation with the High Court ofDelhi is pleased to make the following rules further to amend the Delhi Judicial
Service Rules, I970, namely: -

1. Short title and commencement. - (1) These rules may be called the Delhi Judicial Service (Amendment)
Rules, 2023.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Amendment of Rule 24:- In the Delhi Judicial Service Rules,_1970, (hereinafter referred to as the said rules)

in place of existing Rule 24, the following shall be substituted, namely: -
24. The scale of pay ofMember of the Service shall be as indicated in ‘Table -1’:-

1. ' Civil Judges (Junior Division) (J-1) Rs. 77840-136520
2. Civil Judges (Junior Division) ~. _. -(I-2)

I stage ACP Scale RF» 92950-135520

(on completion of five years service)
3. » Civil Judges (Senior Division) - (-1'3) R$- 1 1 1009463030

+ .

II stage ACP Scale for Civil Judges
(Junior Division)
(on completion of five years service
In I stage ACP scale)

4. Civil Judge (Senior Division)
I stage ACP Scale y
(on completion of, five years service )

(J-4) Rs.122700-180200
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l44840- 1946605. 11 stage ACP Scale for Civil Judges (Senior Division) (J-5) Rs.

(on completion of five years servicein I stage ACP
scale)

Provided that the conferment of benefit by way of ACPs shall not be automatic but on the appraisal of the
work and perfonnance of officers by the High Court.

d el d norms for assessing theProvided also that grant of 1*‘ ACP to Civil Judge.(.1r. Div.) shall be base on r axe _
' f t t The scrutiny shall be for the limited purpose of ascertaining whether there lS anythingperformance in terms o ou pu . _ _ _

positively adverse such as consistently poor/unsatisfactory performance or adverse report of serious nature leading to
the inference that the Officer is unfit to have the benefit of ACP.

_ Provided further that the process of grant of ACP should be initiated 3 months in advance from the date on
which the judicial officers will be completing 5110 years and the financial benefits should be paid to the judicial
officer within a period of 6 months after the judicial ofticer steps into the 6th I 11"‘ year of Service. If grant of ACP is
delayed, one additional increment shall be granted for every year of delay subject to the adjustment with the ACP
arrears. _

3. (Insertion of ‘Table -I’ in the Rules after The following ‘Table - I’ specified in Rule 24 be
Appendix: added after Appendix, namely:-

Sr. No Civil Judge
(Jr. Div) Entry

Level

Table - I
_(See Rule 24 ofDelhi Judicial ServiceRules. 1970) .

Civil Judge Civil Judge (Jr. Civil Judge Civil Judge District Judges DistrictJudges(Super
(Jr. Div) l Div) (Sr. Div) (Sr. Div) (Selection Time Scale)
Stage ACP I1 Stage I Stage ACP II Stage Grade)

ACP/Civil Judge ACP/District
(Sr. Div) Entry

Level
Judges Entry

Level

llbdsfing
PayScale

27700-
44700

33090-
45850

13953054010 43690-
$6470

51550-63070 57700-70290 70,290-76450

Existing
EnhyPay

27700 33090 39530 . 43690 51550 . 57700 70290

Level Ll I J-2 J-3 J-4 J-5 J-6 J-7

Year 1 77840 92960 111000. 122700 144840 163030 199100

Year 2 80180 95750 114330 126380 149190 1 67920 205070

Year 3 I 82590 98620 1 17760 130170 153670 1 72960 211220
Year4i s5o70 101580 121290 134080 158280 178150 217560

‘ Year 5 87620 104630 124930 138100 163030 183490 224100

I Year 6 90250 107770 128680 142240 167920 188990

Year 7 92960 111000 132540 - 146510 172960 194660

Year8 ' 95750 1 14330 136520 ' 150910 178150 200500

Year 9 98620 117760 140620 155440 183490 206510

Year 10 101580 121290 144840 160100 188990 212710

Year ll 104630 124930 149190 164900 194660 219090

Year 12 107770 128680 153670 169850
Year 13 111000 132540 158280 174950

Year 14 114330 136520 163030 180200

Year 15 1 17760
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I Yiar 16 121290

Year 17 124930

Year 18

t Year I9 132540

Year 20 136520 I

By Order and in the Name of the Lt Governor
ofNational Capital Territory ofDelh1

BHARAT PARASHAR, Princlpal Secy

4Uploaded by Die. of Printing at Government of India Press,'Rirlg Road, Iflayapufil New D°u1i"1 1005
and Published by the Controller ofPubhcat1ons, Delhl-1 10054. waive
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em‘ 14 114030 136520 105500 180200

lint 15 117760
‘=0 10 121290. . . “I . ...

Hi 11 124930
128680l_fF 10

lint 19 102040
ziaé Z0 135520

2. Amendmentof Rule l8:- In the Delhi
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS

NOTIFICATION
Delhi, the 26th September, 2023

F. No. l/16/2020-Judi./P.F. -1/Suptlaw/1705-l7l'0.—ln exercise of the powers conferred by the proviso to
Article 309 of the Constitution read with Govemment of India, Ministry of Home Affair’s Notification
No.F.l/2/70/DI-[(8), dated the 29'“ May, 1970 as amended by Notification No.F.1/2/70-DH(S), dated the 25“ July,
1970 and all other powers enabling him in this behalf, the Lieutenant Govemor ofNational Captial Territory ofDelhi
in consultation with the High Court ofDelhi is pleased to make the following rules further to amend the Delhi Higher
Judicial Service Rules, 1970, namely:—— '
l. Short title and commencement. - (l)

(2)

These rules may be called the Delhi Higher
Judicial Service (Amendment) Rules, 2023.
They shall come into force on the date of their
publication in the Oflicial Gazette. .
Higher Judicial Service Rules, 1970,

‘ (hereinafter referred to as the said rules) in place of existing
Rule 18, the following shall be substituted, namely : -

The pay scales of the Service shall be as follows:-
District Judges Entry level Time Scale
Selection Grade [limited to 35% ofcadre posts of
District Judges Entry level Time Scale and will be given
to those having not less than five years of continuous
service in the cadre on assessment of merit-cum-seniority]

District Judges (Super time scale) (This scale would also
be available to 15% of the cadre strength of District
Judges, and would be given to those who have put in not
less than three years of continuous service in selection
grade on assessment ofmerit-cum-seniority)

(J-5) Rs. M4840-194660

(J-6) Rs.163030- 219090

(J-7) Rs.l99l00-224100
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3. Amendment of Rule 20:- In the said Rules, in place of existing Rule 20, the following shall be
substituted, namely : -

20. The Pay of promoted Officers shall be fixedrin accordance with pay structure recommended by SNJPC in Table-I
of its report.

4. Insertion of Table - 1 in the Rules after The following Table - 1 specified in Rule 20 be added
Appendix: after Appendix, namely:-

Table-l
(See Rule 20 of Delhi Higher Judicial Service Rules, 1970)

Sr. No. Civfl
Judge
(Jr. Div)
Entry
Level

Civil
Judge
(Jr.
Div)
1 Stage
ACP

cxvn '
Judge (Jr.
Div)
II Stage
ACP/Civil
Judge (Sr.
Div)
Entry

Civil
Judge
(Sr.
Div)
I Stage
ACP

Civil Judge
(S?-3 Div)
11 Stage
ACP/District
Judges Entry
Level

District
Judges
(Selection
Grade) _

District
.ludges(Super\
Time Scale)

Existing
PayScale

27700-
44700

33090~
45850

39530-54010 43690-
56470

5l_550-63070 i 51100-10290 10290-16450

Entry
Ln.”

Existing 27700 33090 39530 43690 51550 57700 10290

Level J-l J-2 J-3 J-4 g J-5 .1-'6 Q I-7 J
Year l 77840 92960 lll000 l22700 144840 163030“ 199100
Year2 I 80180 95750 114330 126380 149190 161920 205070
Year 3 82590 93620 v 117760 130110 153610 172960 211220 I
Year 4 85070 101580 l2l290 134080 150280 - 11s1s0_ 211560
Year 5' 81620 104630 ‘124930 138100 163030 7183490 224100 _
Year 6 90250 107770 128680 I M2240 167920 180990
Year 7 92960 111000 132540‘ 146510 112960 194660
Year 8 95750 114330 136520 150910 118150 200500
Year 9 98620 111160 140,620 155440 183490 72065107
Year 10 101580 121290 l44840 160100 18s990 212110
Year ll 104630 l 24930 l49l90 164900 194660 I (119090
Year 12 l 07770 128680 153610 ll 169850
Year l3 111000 132540 rsszso 114950
Year l4 ‘ 114330 136520 163030 180200
Year l5 111160
Year l6 121290
Year l7
Year I8

124930
l28680

Year l9 l32540
Year 20 136520

By Order and in the Name ofthe Lt. Govemor of
National Capital Territory of Delhi,

BI-IARAT PARASHAR, Principal Secy.
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